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O.A. 355/2002
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P 0.A. 355 of 2002.

2

27-3-03 Heard counsel for the parties.

Hearing concluded. Judgment delivered

, . in open Court, kept 1in separate
7.9 w0) . ‘
‘ sheets.

C€p7 flA&LSngﬁfb—‘ The application is allowed in
A¢u72 . L o AS terms of the order. No order as tTO
E?/C e ,Q4LJ75 costs.
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CENTRAL ADMINISTRATIVE TRIBUNAL B
' GUWAHATI BENCH
' 355 2a05
Orvo / Rvo NO. ° ° ° ° ° Of 2UO ~ .
27-3=2003,
DATE OF DECISION ccescoceacscscose
Shri Bhup Singh Kaundal
o‘oni-'u o ° © ° 4 opo ° -go a o © . ° ° s o © o ° ° CAPPLICANI‘(S)O
By Advocate Mrs M.D.Choudhury ’ ) . )
e ele o o o o o o © o o o e o e e s o o o o 8 ®oo © ADVOCATE FOR THE
] APPLICANT(S) .
- VERSUS -
B Union of India & Ors.
T T -RESPONDENT (S) »
E .v:/[_
sri A.K.Choudhury, Addl.C.G.S.C. : T
Y © - e a- ° &, e © o ° ° ° ° ° ° ° o o o ° ° ° o o‘ ADVOCATE FOR THE isa
RESPONDENT(S) « o
THE HON'BLE MR JUSTICE D.N.CHOWDHURY, YCE CHAIRMAN
THE HON'BLE MR S.BISWAS, ADMINISTRATIVE MEMBE
1. Whether Reporters of local papers may be allowed to see o
ithe judgment ? s

2. To be referred to the Reporter or not ? ”Lyzs i

3. |Whether their Lordships wish to see the fair copy of the
judgment ?

4, |Whether the judgment is to be circulated to the other o
Benches ? : ‘ a

Judgment delivered by Ho'ble  Vice-Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No. 355 of 2002.

Date of Order : This the 27th Day of March, 2003.

-

The Hon'ble Mr Justice D.N.Chowdhury, Vice-C

The Hon'ble Mr S.Biswas, Administrative Member.

Shri Bhup Singh Kaundal,
s roup Centre,

pecial Security Bureau,
on

nima, Nagaland , .+..Applicant

N

By Advocate Mrs M.D.Choudhury.

- Versus -

1. Union of India,

represented by the Secretary,
Ministry of Home Affiars,
Bikanir House, New Delhi.

2. Under Secretary to the Govt. of India,
Ministry of Health & Family Affairs,
Nirman Bhawan, New Delhi.

Director Generail,

Special Security Bureau,
Ministry of Home Affairs,
R.K.Puram, New Delhi.

4. The Divisional Organizer,

Spe¢ial Security_Bureau,

- 2

Manipur and Nagaiand Division,
Imphai.
5. Commandant 17th (G.C)
S.S.B, Kohima, Post Box 2il,
Nagalandg.
6. Deputy Commandant,
Group Centre S.S5.B
Kohima, Nagaiand.
7. Director of Accounts,
Cablinet Secretariat,
R.K.Puram, New Deihi. .« .Respondents
By Advocate Sri A.K.Choudhury, Addi.C.G.S.C.
ORDER
CHOWDHURY J.(V.C)

ection 13 of the

n

This is an application under
Administrative Tribunals Act 1985 assailing the legality

dity of the order dated 25.6.2002 passed by the

e

and val
Deputy Commandant cancelling its eariier order of fixation

of pay of the applicant in the following circumstances.
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2. The applicant is working as Laboratory Technician

under the respondents. He was initially appointed on
f

16.9.91 at Bhopal and thereafter in due course he was

transferred as a Laboratory Technician to the office of the

Group Centre, SSB, Kohima, Nagaland on 6.7.99. According to

applicant at the time of his first appointment as
Laboratory Technician he used to be paid *#.2040/- as
initial pay scaie plus other allowances as admissible.
After recommendation of the 5th Pay Commission the scale
was fixed at #.4500-125-70600/- per month. According to
applicant for no good reason he was not given the scale
prescribed by the 5th Pay Commission and therefore he moved
this Tribuynal by way of an 0.A.423/2001. During the
pendency of the O.A the respondents authority passed the
order which reads as follows :
ORDER

Fixation of pay under CCS(Revised pay)
Rules, 1597 at #s.4400/- on 1.1.96 in the revised
pay scale of #.4000-100-6000/- in respect of
Lab.Tech. Bhup Singh Kaundal of this Group Centre
is hereby modified and refixed his pay at %&.4500/-
w.e.f. 1.1.96 with D.N.I. 1.9.96 wunder the
CCS{Revised Pay) Rules 1997 in the pay scale of
Rs.4500-125-7000/-.

2. Consequent upon the re-fixation of his pay at
RS-4500/I— W.e.f. 101.96 With DQN-I. 1¢9096 in the
pay scale of %.4500-125-7000/- time = scale

increment for the year 19%6 to 2001 of Lab.Tech.
Bhup singh Kaundal are hereby granted in the
following manner in cancellation of the increment
granted earlier w.e.f. 1.9.96, 1.5.57, 1.9.98,
1.5.99, 1.9.2000 and 1.9.2001 raising his pay
scaie from &.4400/- to ®.4500/-, from 4500 to
4600, from #&. 4600 to 4700, from R.4700 to 5000 in
the scale of #.4000-100-6000/- respectively.

Date of Rate of Pa¥ raised remarks
increment increment rom to
granted
/3736 fs. 125/~ 85,4500/~ %s.4625/-
/ /9/97 Rsks. 125/ Bs.4625/- ®5.4750/~
/9/98 Rs. 125/- Rs. 4750/~ Rs.4875/-
49/99 Rs.125/~ Bs.4875/- Rs.5G00/-
1/9/2600 &®s. 125/- %.5000/- #.5125/-Financial

effect w-e-f.
26/95/2000 due to on leave w.e.f.14/8/2k to
25/9/2000.
1/9/2001 RBs.125/- Bs.5125/~ . 5250/~



This issues in exercise of the financial
powers delegated to the undersigned vide SSB
Dte. order No.19/5/2001/SSB/E-17/2778~-81 dated
3.10.2601."

In view of the aforementioned order the 0.A. was disposed of
on 24.1.2002 by this Tribunal as infructuous. Despite the
8above order an memorandum was issued by the Commandant
wherein it was mentioned that the service"book of the
applicant was received from the DA{C) without admittance of‘
the Pay fixation for want of Cabinet Secretariat order dated
10.12.2001 by which the pay scale of Laborato;" Techniqian
was revised to Rs.4500-125-7000/~, Thé-éaidiﬁefter also
indicated that another signal was also received not to
implement the order of the Cabinet Secretariat till further
as the matter was taken up with the Ministry of Home Affairs
and decision of the Ministry was awaited. By communication
dated 16.1.2002 the Commandant Group Centre informed the
Senior Section Officer that the pay scale was revised by the
Cabinet Secretariat vide communication dated 10.12.2001 from
B.éOOO-lOO-GGOG/— to m.4500-125-7000/— and directed to refix
the pay of the Laboratory Technician Bhnup Singh Kaundal with

effect from 1.1.1596 in the pay scaie of #%.4500-125-7000/-.

" When things rested at this stage the impugned order dated -
25.6.2002 was issued cancelling the earlier order dated

L16.1.2002 and the authority started recovery. The applicant

submitted number of representations and failing to get

‘appropriate remedy he moved this Tribunai by this O0.A.

assailing the legitimacy of the action of the respondents.

3. The respondents contested the claim of the appiicant
and submitted its written statement. In the written
statement the respondents stated that in exercise of

financial power delegated the competent authority revised

the pay of the appiicant at #%.4500/-with effect from 1.1.56

contd. .4



n the scale of pay of #.4500-125-7000/- vide order dated

~

i
16.1.2002 with a direction that DDO of Group Centre, SSB,

N

Kohima would pay the arrear pay and allowances to the
applicant oniy after admittances of the pay fixation by the
ITC Section of Director of Accounts, Cabinet Secretariat,
New Delhi who is competent authority for admittance of the
pay fixation. It is also mentioned that with effect from
15.1.2001 SSB organisation had been brought under the

administrative control of Ministry of Home Affairs and

]

accordingly all administrative decisions were required to
be ratified/processed afresh by the Home Bi try.
Therefore, the respondents were awaiting for a decision
from the concerned Ministry. Soon after a decision was
taken  the due scale of pay was to be sangtioned. Finally
the  respondents stated that the applicant 1is working

presently under the Ministry of Home Affairs and the

authority has taken the matter with the Ministry of Home
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Affairs and the decision from th

3. We have ‘heard Mrs M.Dutta‘ Choudhury, iearned
counsel for the applicant and #Mr A.K.Choudhury, 1iearned
Addi.C.G.5.C for +the respondents at length. Admittedly
there 1s no dispute to the effect that the scalie of
Laboratory Technician was revised as per the 5th Pay'

Commission recoimmendation. There is also no dispute that

the same was accepted by the concerned Ministry. The

.Government of India, Cabinet Secretariat order dated

10.12.2001 speaks out the Presidential .sanction of the

revision of pay which reads as folliows :

"Subject : Revision of pay scale of Laboratory
Technician in SSB.

.. qRei_fe’rencg SSB U0 WNo. la/oSD/a—b&/y7\3; 5905
dated 17.11.95 on the above subject.

2. Sgnction. of the 6 President is hereb

conveyed to the revision of pay scale o

Laboratory Technicians in SSB from

#5.4000-100-6000/- to  %.4500-125-7000/- with
effect from 1.1.19%96. :
3. Thne expenditure will be met out of the
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funds placed at the disposal of the Director of
Accounts, Cabinet Sectt.,New Delhi.

i, = This _1issues with the concurrence of
Ministry of Finance, Deptt. of Expenditure
(Implementation Cell) vide . their . O

N0.96/4/2001~-IC dated 27.11.200L."

dent was available to

e

When the sanction of the Pres

revisional order from #s.4000-100-6G00/- to R.4500-125-7000/-

with effect from 1.1.1996 the appliicant as well as the other

Laboratory Technicians were under the control of the Cabinet
Secretariat. On the strenyth of the very order dated
16.1.2002 iseued by the Deputy Commandent was an order
issued by the an officer wunder the authority of the
Gd&ernment of India, Ministry of Home Affairs. 1In the

circumstances it is obviously incongruous as to the decision

ng . the

’_1 -

making process in cancelling its earlier order refix
pay scale in the 1light of the 5th Pay Commission
recommendations. At any rate the impugned order dated

20.

Ut

.2092 is also cannot be sustained as lawful since the
said order was passed unilaterally withouf taking the
applicant into confidence. The’ order of cancellation 1is
visited by civil consequence as it was passed without giving
any opportunity to the appiicant, the same cannot be
sustained as lawful. |
4, For all the reasons stated above} the impugned order
dated 20.5.2002Vpassed by the Commandant cannot be sustained
and the same is accordingl? set aside and quashed and the
respondents are directed to refund the amount so [flar
iecovered from the appiicant. The respondents are also
directed to pay the applicant the arrear at the revised rate
and continue to pay in the scale of Rs.4500-125-7006/- as was
Qfdered ﬁide order dated 16.1.2002 with all consequential
benefits.

The application is thus ailowed. There shall, however,

be no order as to costs.
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. In the matter of ¢

Spi Bhup Singh kemdel Kowndel
S/0- Late Jhankhu Ram
Residenr of Group Centre (GC)
Special Security Bureau

Dist. Kohima, Nagaband. ee. “4pplicant
-Versus_
Union of India and others. oo Res;.mndents.
I NDEX
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IN THE GENTRAL ADWINISTRATIVE TRIBU NAL

Fl’l&a{ 60‘7

M?‘V), M, D. MM

GUWAHATL BENCH s+ GJ WAHATI

( M application under Section 19 of Administsbdtive
Tribunal 1985 ).

a8

ORIGINAL APPLICATION NO. & /2002

- _IN_THE MATTEZ OF :
Sri Bhup Singnh Kendal
/0 Late Jhankhu Ran
Resident of Group Centre (GC)
Special Security Bureau

District- Kohima, ilagal and.

eees Applicant

-V oLSU S

1, Union of Indi@, represented by
the Secretary, Ministry of Home Affairs,

Bik anir House, New Delhi,

2, Under Secretary to the Govt, of India,
Ministry of Health & Fanily Affairs,

Nirman Bhawan, New Delhi,

3. Director General
| Special Suexek Secuxitwaureaix
Ministry of Home Affaphs

R.K, Puram, New Delhi-66,

contd.,., .2

A1, 10,9,
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4, The Divisional Organizer
Special Security Bureau
Manipur ad Nagal znd Division,
Imphal.
5,  Commandant 17th (G,C.)
S.S.B, Kohima, Post Box 2 }{
N agal ard. |
6. Deputy Commandant
Group CentrexS¥ S, S.B,
Kohima , Nagal and,
’ 7. Director of Accounts,
Cabinet Secretar_y,
R,K, Puran, New Delhi-66,
ese. Respondents
1. PARTICULARS OF ORDER_AVD NOTIFICATION FOR IMPLE-
MBYTATION OF VHICH THE APPLICATION IS MADE -
This gpplication has been made for implemen-
‘tation of order dated 16-10-98 issued by Under Secretary
to the Govemment of India as well as Notification
dated 30~9~97 by which the'pay scale of the azpplicanta
has been fixed as . 4500-125~7000 with effect from
‘l,l-l-% as per Sth Pay Com mifssi on,(Cent ral Go vernmentex
‘employep). This applickti on has also been made
fo r the second time agai nst the o rder dated _
,,‘v“’w}} 25-6-02 issu‘ed by ¥ Deputy Commandant, Group Centre, =
- ' 4

G _ . ‘ .
| ' contd....
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SSB Kohima by whi ch the order datsdl6-1-02 psssed Aanved @ -
'by Deputy Commandant mokk refiixing the sal aries of th e
applicant as per pay commission, has been cancell edk.

| A

2) Jurisdiction ;- The applic-ant declared that k the

subject matter of -order against vhich he wants redressal is

seikther within the jurisdiction’ of this Tri-bunal.

3. Limitation := The applicant declares that as per

provision of Section 21'}of Adnini-strative Tribunal .ak
Act 1985, “the épélica‘tion is made within the limitation
p-eribd of 1 (one) year from the date of impugned order
_ dated'25-6-502 i s passed ard als o from ® the s i xa f
dates of representation submitted by the gplicant time to

time for considerationia of fixationk of pay.

2. FACTS OF TH E CASE :

(I) . 'That the humble petitionmis a citizen of India
and a resident of District Kohilh a, Nagalard. Th e
petitiomis working as a A Medical L aoratory Techn_i'cian'

in the office of Comman—dant G,C. SN Ikohxtxkx Kohiha,

N agal and.
(11) That the applicant initially issued a L aboratory
Technician in the shaxaztaxy % offifée of Commandmnt 1’ -

[

csh & W (CentralStorage Depot and Workshop),Bhachada Road

Bhupal on 16-9-91. Thereafter he was transferred to Siml'a

contitd,...
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(Himacheal "P;'adesh) as L aoratory Technician in 1992

in the offic.e of Commandant, vbmen Advanced ‘T:'raining
School (WATS).And after that the applicat has been
transferred to the office of G.C. SSB Kohima, Nagéland' |
c:as Laboratory.Technician on 6-=7=99 ad since then he
k}as been working' sihcerely -as Ldboratory‘ Tefzhni cian in

the office of G,C, SSB Kohima,

(II1) That the aspplicant begs to state that at time

of his first -appointmént as Laoratory Technicia in the
office of Commandant CSD DW Buupal on 16-9-91 he used |
to be paid k,2040/- P.M, as initial pay scale plus other
‘allowances ami'ss'ible‘to Central Govemment anployees
from time to time, But after recemmendation of 5th

Pay Commission a special'pay scale was fixed for L-abora-
tory Technician vide Notification dtd., 30-9-97 ad the
scdle has been fixed as £s,4500=125-7000 ';;;;.—As the
applicant is workingas Labératory Tecnician the aforesaid
Notification is agpplicable in his case also and he
'should'havg been allowéd to drew his salaries as per
‘revi'éed_ pay scale witheffect from 1-1-96. But in case
iofzaapplicentf no such revised pay scale was allowed to b‘e
,pald to him till the date by the respondents without ay.
 valid rveason,l whereas all other'l.ai)ora*"c:oiy Technici v

have been given that benefift.

Copies of Memorandum dated 4-10490,
ap ointment order dtd, 21-8-91 and

‘Notification dtd. 20-9-97 are mnexed

as Mnexureﬁﬁ & C.

¢

contd,..D
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S IV) That the applicant begs to state that after

the Notification dated 30-9-97 was issued by the Mini sfr‘y
of Finance, Govt., of India, the Under Secretary to the.
Govt, of Indiia vide his letter dated 16-4-98 infoimed
the Director General of .Health Services, Nima Bhawan,
New Delhi in régards to sanction of the Pres.iden't'to

the Revision ofP ay Scale of ﬁaboratory Technician with

effect from l-l-«'-.% as per Central Ciwil Services (Revised

- Pay) Rul es 1997. Such letter was even revised by the

office of Cdmandaht Group Centre, Special Serxetsxy
Security Bui?eau, Kohima.‘ But inspite of receipt of the
afores aid'letter, {:he Re pondents have refused to
Revise the pay scale of the gplicant as ge;c Revise
Pay Scale and have been paying him i, 4000/~ ,p..m.
iﬁstead of B, 4500/~ violating the direction sf the
Notification of Govt. of India as well as the letter

dated 16-4-98.

A copy of letter dtd., 16-4-98 is

amnexed as Anexurs-D,

V) : That several representations have been

submitted before the appropri ate authority under which the
applicant is working réquesting repeatedly to fix his pay
scsle as per revised pay scale and also to release his

saiari es accordingly, On 24-5-2000 and also as subsequent

dated, the applicarit has submitted representations before

contd,..6
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Di recfo,r $SB Block(E) and the Commandant G,C,SSB, Kohima
(Re pondent No,5) vide his letter dated 24-8-2000 infommed

~ the applicant that his pay fixation may be done as per

existing rules. But thereafter the respondents have not .
taken anymaction towards fixation cof the pay of.the

applicant till date.

Copies of letter dtd, 24-5-2000 &

24-8_2000 are amexed as Mnexure E & F

Vi) That finding no way out the appli‘lcé;ut

approached this Hon'ble Tribunal by% filing thksxMamkbks

an application praying for interference, of the Hon'blv'e
Tribunal in thg'matt‘er.' Accordingly the Hon'ble Tribunal
adnitted the application which was registered as 0. A
423/2001 and had given the respondents some time to

-

file this affidavits. The matter came up on 24=1-2002

and on that veryday the respondent 4 have gubmitted one ondn
dtd. 16-1-02 issued by the Deputy Commadat G.C. SSB.

"Kohima before the Hoh'bl e Tribunal with the infoxmation.

that the pay scale of the applicant has been refixed . .
at 25,4500/~ w,e,f, l=1-96 under the CCS (Revised Pay
Sesks Rules 19¢7. As the aforesaid order dtd, 16-1-02 had

~ given al reliefs sought by the applicant in 0,A. No, 423/01,

theHon'ble Tribunal disposed of the matter on 24-1-02,

A copy of order dtd, 16-1-02 was received by the applicant

after disposal of the 0.4, 432/01.

contd...7



the refixation of pay scale of the applicmt-vvithdut any

Gopies of order dtd, 16-1-02, 24-1-02

are amnexed as Adnexures G & H

VII) That after almost 4 (four) months of issuaice

of order dtd, 16-1-02 by the issuance of order dtd, 16-1-02

by the.Gommandan't G.C., SSB to aother letter dtd, 20502
issued by Coomandant GC_SSB was réceived by the applicant
to-his surprise with an intimation that Divisional Head
Qudrter Evdst vide its orfer dtd. 1-2-02 instructed

the jp'rGSponden'ét No,5 {(Commandant) not to impleénent the
order of cabinet Secretariat on the rewaimmof pay scale of
Léboratory Technician tillfurther order, Thereafter:
aﬁo‘ther order was issuéd by the Deputy Commandant on

25-6=02 carcelling the order dtd, 16-1-02 which was submitted

before Hon'ble Tribunal. A copy of such brder dtd, 25-6-2

was revised by the épgﬁlican‘t al so,

It would be pertinent to mention have that as
soon as the order ditd. 15-1-02 was issued by Deputy |
Commandat G, C. SSB., Kohima ahother letter was iséued on
16-1-2002 to the senlor Section Officer,1.T.C. I}—i&

C/0 Director of Accounts, Cabinet Secretariat withm a copy
to theappllcant intimating the authority in regards to
reflxqtlon of pay scale of the gpnlicant. The oerw ce Book
of the applicant was also sent alongwith pay leatz.on |
statement fora admi t€oaman - But vide orders dtd,

20-5-02 and25-6~02 the re pondents 5 and 6 h.ave cancelled

valid ground,

contd,,.
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Order dated 20-§-02 and 16-1-02 as

well as 25=-6-02 are annexed as

Armexures-I & J.& K.

VIII) - That the applicant respectfully submits that
the Netificqtien datee 30-9-97 has been issued by the

Ministry of Finance and its rules are applicable to
-Civii(bervicés and_pests in cennectien with the eificérs
of the Unicn and it is specifically mentiened that the
pay scale of La oratery staff would be k. 4500/- F.M, |
Besides the letter dtd. 16-4-98 Under Secretary te the
Government of India, Ministry of Health and FamilyWelfare
clarifies the fact that sanctien hgs been given by the
respund President of India to the Revisien of pay scale
of Laboratory Technician with effect frem 1-1-96 in
accerdance with the Part 'B' ef the first schedule te the
Central Civil Services (Revised Pay) Bule 1997. Se, when
the Presiden gas sanctioned the xEmair revisien, the
respondents 2 to & could net have the pewer te withdraw
such sanctien on the pretext that the erder dtd., 10-12-01
of Cabinet Seeretariat is not readily a#ailable in the
éttice of. Group Centre. 4s such the cancellation of order
dtd. 1651-02 by which the pay scale of the applicant ‘
was refixed, has‘been done =P arbitrary and illegally by
the respendents just te harrass the‘applicant’ior no

" fault of his own.

contd...9
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It m;y be alse stated here that in the

signed. dtd. 24-1-02, it is categorically mentioned that
the SSB (Special zmkegex Security Bureau), MHA has desired
not te implement the order issued by the Cabinet Secretariat .
till further order. But ne reason or greund have been

shown for such nen implementation and it has stated

that MHA has taken up the matter and would conveyed the
decision in due coeurse. But till new even after lapse

of 8 (eight) menths from receipt of such;signcifen

1=-2-02, no decision has been taken in respeect of fixation

of pay of the applicant. Whereas in case of other Laberatory
Technician their salaries have already been revised with
retrospective effect. The respendents have acteé so
arbitrarily that it can be clarified from the various

orders andlletters of them.

A copy of signal dtd. 24-1-C and
order dtd. 10-12-01 are annexed as

Annexure L & M,

IX)  That the applicant had requestee the respondents
several times by submitting several repr;sentations for
consideration of his case like other empleyees d his
category. But there has been ne respense from the side

of the conéerning respondents and ne decision has yet beeﬁ
mgde by the respondents 1 and 2. Hence this approach is
made befere this Hon'ble Tribunal.

antd. . 010
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-10=

That the applicant has no other alternative but

te file this application for fresh cause of actien when

‘the order dtd. 16-1-02 has been cancelled by the respen-

dept 5 and 6.

_5) GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

(1)

(11

I1II)

v)

For that the action of the respondents by net
reviging the pay scale of the applicant at
Re4,000/~ instead of K. 4,500/= p.m. is illegal

arbitrary and in contrary to the Yifth Pay

Commission Report dated 16-4-1998 as well ds the
NéTification dated 30-09=-1997 of the Ministry

e o o - XXy

of Finance.

. For that the applicant has been paid Rs.4,000/-

p.m. when the Fittn Pay Commission has specially

T

fixed the pay of Laboratery “echnician as

Rs.4,500/~ = 7,000/~ p.m. and as such the respen-

dents are discriminatory and biased in respect

of fixation of the pay scale of the applicant. .

For that due to such arbitrary actien of the
respendents the applicant has been deprived of his
revised pay since 01-01-1996 till date,

Sor that the respondents are liakle to pay tike
areears of pay t9 the applicant sincé 01=-01-1996
and also liable to implement the Fifth Pay “ommi-
ssion Rgport in case pay scale of the applicant.

contdess .



vI)

Fer that as the pay scale in other Central Services
has been revised s nce 01-01-1996, the respondents

are liable to revige the pay scale of the applicant., -

For that the respondents could net have acted seo

illegally by not follewing the Central Service Rules

~when the applicant is entitled to get the benefit,

VII)

VIII)

1X)

For that the respondents mg@y be held liable for
violating the fules of Cen’cral Service and also for

damages caused te the applicant.

For that the respendents have acted illegaly by .
éancelling the order dtd. 16-1-02 by which the'pay
scale of the applicant was revised, |

For that when the 5th Pay Cemmission has revised the
ﬁay scale as per Central Service Rules the respendents
have no authority to cancel the same without prier

approval.

For that th@ ré8pondents have no authority te
x¢xxpmx disregard the order dtd. 10-12-01 pessed by
Cabinet Secretariat Refixing the pay scale of the

petition without any ammendment of order dtd.

. 10-12=01 passed by Under secretary of the Govt, of

India.

contd,..12
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7 MATTERS NOT PENDING IN ANY OTHER COURT /TRIBUNAL

'That the applicant further declares that the
subject matter of this applicatien is not pending

before any other court or Tribunal.

8.RELLEF_PRAYED FOR

-~

~_ Under the facts and circumstances stated above

it is prayed that tke Hon'ble Tribunal may be pleased
to direct the respondents to implement“the'Notificatiéq
dtd. 13-9=97 as well as order dtd. 16-10-98 and also to
revise the pay scale of the applicant as Fifth Pay
Commissien. The Hon'ble Tribunal may alse be pleased to
direct the respendents to implement- the order dated
16=1=02 =% submitted before the court quashing the
cancellation orders dtd, 20~5-02 and 25-6-02 passed by
respondent No.5 and 6 respectively. It is further prayed
by the applicant te allew him to draw revised pay scale
as. per Fiifh Pay Commission and alse the arrear since

1"'1"960

9. PRAYED FOR : NIL

10, PARTICULARS OF POSTAL ORDER : NO 7¢ 756G IL

Postal Order No,Date of ISSueD“b‘ ot (:okw\ Q(.10, 2003

11,  DETAILS OF INDEX ANNEXED & ANNEXED

A

12. LIST OF INCLOSHRES ‘s per Index.



VERIFICATION

I Spt Bhup singh Keindal, son of late Shankhu Ram
aged about 2,77 years, Medical Laboratory “echnician,
Oﬂice-of_ Commandant, G.C. S.S.B. Kohima, Nagaland, do hereby

solemnly affirm and verify as fellows :-

1)  That I am the applicant in the present application
and as such_ acquainted with the facts and circumstances

of the case. .

2) Ihe statements made in the application and the
paragraphs 1, 2, 3, 4(I), 4(I1I), 4=FD), 4(IX), 5, 6, 7,
8 and S are true to my knowledge and be}%{:{vﬁ;ﬂ those
made in paragraphs 4(III,), 4(v), 4(W),A4(VII) and 10
being matters of recerd aie true to may my information
derived therefrom which I believe to be true and the rest

are my humble submission befere this Hon'ble Tribunal.

And I sign this Verificatien on this 42 4 day
of Octeber 2002 at Suwahati.

spp St S
STgnature o T *ppIicant
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Subject: Recruitmant for t-a rost’ of Laboragory Technician,

]

: - Your name has been sponsored for ti:@ post of LALOracory
Techician in thig Orzanisatien,: The Post cf Lab. Technician
cariwes the pay scale of P541320=30-1560-23=40-2040 plus a1l
othe. allowances ag ara acndssible to Central Sovernment cmple
oYses from time to time, T TE o Lo
2.]Vf§leasﬁ’report £0 the undargigned for qnlingggxiew;aQ“QQBQﬁ
DSy on 29,10.0/36+36:96-5 the address menticned above, . You
”are‘:equeStad;to_bring with youithe original certificate'shswing
“your date of birth, ecucationz1 Qualifications, Biploma ‘in Lab,

Hf,pwrechhician and cther testimenials, ff you are SC/ST candidate,

3 certificate of compitent autherity to this affect may also

% Zledie e brovght wiia T -
o7 /

i N . BN v . E o
34 | It may Blease ke noted that there is ne vocancy in Gaihd,
S Vacaicy exdst in the outstaicn units andg the pont.carries ali
t' ™die transter Idadilivy. vou *heuld come zer sntkrv-cer caly
Af ycu are willing for POSTANG In our gutstssian Un=jita,

‘te  Please note that no TA/DA %ill be admiszscible in connection.
with the above ¢call, hovever, sacond class Failway fame to sc/er
candidates wWill be givin in coanection with the above interviaw
1imitaad to the nearest Railway StaHon, Particulars of Railway .
Tickees iy Lo ME GGl LAy, (vhose vho are alreedy in the cervice
of thoz Cent:al/State‘Gpvernmen;@etc. will, hcwever, not he entitleg
to such benefits),  vou ey Ering an un-emplovment certificace frem
4 Gazztted Officer of your locality, in caza you clainm refund of -
"0ney spend by ,Rail in “eonne2ction with the intervice, ioca} -

14

candidatesg bslonging to same st2tion would ap;tar dn the examination
A,

-

at their own cost,

. / fwl1 | .

. 3 Lola .
v TN
; X - ( K K LOTipA )
L j 3 ASSISTANT DIRZCTOR(EA)
To } : : - )

o o ‘ T
i | . | f?{tﬁh}
Y 8/s Shed Mankhy Ram, : T
y Y311, &-p,1, Ofnrgs,
- Teh, Saday, Distt=Mangs(no),
L
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i . o;;,ce, of H\e Dmec'tans(ssa) ,N
o - cabinet gteeneflawiatl,

N Block—V (Evdst ), R.IK. P\Jpqm

f New Delhi. 11 00 66,

pated, the (7) ’8) ;

s MEMORANTIN
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-
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"."(“;‘b}' offers ih‘:i ...'..l’ Siﬂ‘}h ﬁcndal

The uwriersioned - > % _ .
D, Tuch, - in the Cffice <t the

e
a temporary post of | L
Compz viant . SO, Eh.‘:_‘.g:: , e
| ' . i1 The [4Y SC31C OF RS, l220m30mLs o=t S %
Cjp EFUmeL Y with Usuz1 311%%ances as zdmissible under t.ne rules and
order in force f;.m- tine to time. . i

-

B AL Sk oo o T

T -

b aam Peelid

i

LTI
!
1
T 1
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VSR o ol b 7 2

. 2o "’he 'post is temporary., His/Her peraanent appointment tothe )

Co ! post £ and wnen it is made permanent, willi depend on various factors

Pl verning permanent appointient to such post in force at the tine
«nd w21l not ccnfer on h,in/‘nel title to permanency from the date of’

%1
. }i post os made permanen , : - B
|

R ‘ Th1J ann01n~men+ iSyuralj tauqorsry. but is 1ikely to. continue = &
L *naef:nitely. The ch“lﬁ‘anu is likely to termination-on cne. mozthe'
b IOtiC( 0n~either side without reasons being: assigned,. The appeinting
] bu#ho.ity, however, resarves tne right to terminating the services of

{ ;5 of thﬁ appointed: forthwith or before the exbiry of the stipu-atem

i rerlov o£~no»ice by making nayment to him a sum ecquivalent to the pay
‘ ’ an?}tulowancos for the periocd of notice or the expired portion thereof.u
i it hody

4, = The appointee snall bp cn trlgl ‘oL aDgriod Of three years wﬁich
ray bg, extended or curtailed at the descretion of the competent

! °uth?§ity but such axt:ns;on or curtailment ¢ hsll not eaceed onz y“ar;
i ] 1!] ¥ . .

;“ £« ' Theja; poin,.;.c “iil bL further sub;ect %0 K

4 [RERE N T P 1} LR
}Jl | 1) q"Prochtlon of a certificate of f£itness from the compctcnt .
W' . t,M§§ical Authority viz, Civil Surgeon ofDistrict HedlcﬂlH Spital." %
i . , ' . TR
&h‘ ) -ﬁxnﬂaccordanco with orders in force in rega ra to the recruitment v
B o to~serv;ce under the Government.of K India, no candidate who has
ki - ;”~mqga than cone wife living, is llClbl@ for appointment under
“"W o the!GOVﬁrnnenu of India provided that Governuent may, if they

o ‘q-,A;are“sanlsfled that there are special reasons for doing 80 except

{
; i
1}:$'. lany'person from the operation of this rule, This offer of
2o
}

»9

< iz . RIS ooyt

; qpaolntment. is, therefore, Conditlun’l upoen hlS/ho” furnisﬁiné‘
' todthis Sffice a declaration as inthe hnnexure~I of this letter,:

1,al¢ngwith his/her reply. If howe er,: he ﬁ=s’more than one wife

P . m'lllving/She is married to a person having rote than ora wife liv«_a
b ”;ing!d esires to be exempted from the cpera:icn Of the ahove mente -
o 4 [- \lJ‘iOQEG rubeu for any sp2cial reasons, -he/she should meke a

}

o

ﬁ r;presentation in this behalf immed=cteiy. This cffen of appo 4
;"".j.?ment should inthat case, be trested as concelled and a further ‘
R TR UM Ty communlc tion will be sert to him/her in due course 4F upon & /

: ' !COnSid“rhui 0 of n¢s/Her anpuin;mont,A

KT _’;‘ RH A
o R

————
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Production -9 o Y L1oMwieg crisital o cortificntes
45 not poood oob abreldy) - 3

(a)

(b)
(c)

(4)

(c)

£
or is under oblicaticn
Stzte Governnant or o

Dagroc/idipioma certif cate ¢l educational
and othur techuical gualificu-ions "

-
Cortific.ta I age ;
‘Characuer certifiicate in the prescribed form
Anncxurc-I1 to this letter,

i

=~ Attoestaed by & District Magis! ate £ Sud=-
Bivisicnal Magis tr? ’

o
officer in the cas
38 ts (,n’“ H

Cortificate in the preoscribed Zfomn in support cf
candijates claims that he/she De;onuu to a SC/sT

Disctarge certificate in the proscribed form of

-,

O o it ARt o 6 T

previosus erpnlovement, if anve

It may plesse bo stzted whether tha candidate is serving
to serve ancther Central Government/ & ‘
Fublic Authority, L
‘ +
if any declirztion given or informaticn furnisned by the {
Fils¢ and if the catdldete is found to have J
4 zn ararial inforcation, he will be lieble to !
v the Sorwr s and suth clier 2otlon os Coverment vy '

D o] b val £
ﬁbun NPCbS%“IY«

i

b
'ﬁds

~ 3f Shri _Shun ?iﬂﬁﬁ»!?ﬁﬁ}l
CC‘Qp'CS tha.offer < s
Carmandant,

v 5

,,,,_J_A Iy Sf.

=
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%
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rs

»

i

chin

one month of the date cf
;yly is IuCC’ ed or the czndids
r;bed aate, offcr will be t

issue of thiis
e rclls Lo 1o

H cr b
D-I

HQ is liable to be t:?asfcrr“1 any vwnere in India.

T,

L3500, TIRICTOR (._.A )

N

-

H moramiume If N
t for duty by the
o3

or jcining the

o

- ;
| .
i
TO » D.D‘b
. ASSIS AN DTP\LC‘"OK(EA) ‘
/sﬁ/: rhup Singh Fondal L
] Villo & P.Oc Diarci hc.n Ratti S
% Tehs £ Distt. ¥s andi (H.7,)
Copy forusr-~de? dor informaticn enl necessary action to
the Commandant, C3X¥, Jhopal. The attest.t.on form & I.3. cle rarance
of thu candidate ia enclose: vaeultn for rraord.

I
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Nev: Delli, .z 3G:h September, 1557
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| G.S.P869(E)-— |n erarcise of the ncears conferred by ™ the
309, and cleuse 1.3 of the Copstitution ana

-,

orolize tc article. .53y ef article 1.3
fon 'with. tine Gompirolier and Auvditer General in ralaticn 1o

cf1et consuitas
$6’50HS serving in the Indian Auur? and Accounts Gqcartm-n;, the Presicent
rehy makes tha folla«ing ruies, namely - .ot . .

R S :
f~ | Shart title ang commencerent - (1) —¢h&§q rules nay be callec the
tant rrl civil ¢erv1cca_(ﬂevvsed Pay) Rules. 1:97 o _ E
r 4 1 I'-vo--v l —— . : :

(2) Tney shall be, deemed to have cufie 1n:5'force ca the 1ist day of
January| 1995, .- ' ’
l’ !l i - i /-

2. Categeries of Governmest servants to wtioil the rules 'pply = (V)
tase . Jothew.se provided by.or under these rules, .these rules shall apely
= c rscna ao'olnted tao, c1v11 services nnﬂ _post s }n c*nnecglﬂn with ¢h2
;ffgy S of the Unlrn whose pay is “Cebitable to the €ivi1 fstimates 25 3:30 0
czriche~Eerving 10 the Indian Audit a2nd Accounts Depariment.

1(2) Thase rules fhall ‘not azply to - o
. L ""'" L} . .o . '-' . . - !
r(aL persoens apadﬁnted 'to the Central Civil. Services and pos s
' Grodps ‘A','8','C’ and ‘' under the aca:nistretive control ci ths
Acninistra.cr ui the Unizn terriiary of Cnandisarhe

!

b

I .

I i .
1 Concuiar c-

‘ P
[} | g . : . L.
: (b} persogs docally recruited for service i bipic metic,
- +sar Indian establisbrents in foreign countries;
1
(¢} cersons not 1n whole-time erployment;
|
(¢ gersons paid out of contingencies; ‘
(e} parsons paid ctherwise than cn a monthiv hasis  inciuding thos2
paid only on a'piece-vate basis - T
(f} persons employed cn contract except winare th2 contraci previges
otherwise; _ o
. 5 o ‘
1yl z:sons re-employed in Goverament se. sice after retirerent
(h) e other -lass or category ui persons wnom the President may,
~yser, specafrcally ewclus from the cgeratica of 2ii of. any of
@ PIeSiSicns contavre e i theee rylas. R
3 Oaln tiens - In these rules, unless the cortesl cindrwiss reauires -
(1 pasic pay  notans pey; drawn in the prescraicad ccale of ro2v,
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. Sgbh s Pixaticn of Eay vide_Sth _Pay Cormipsion
R o &5z, o
With Juae respect and hirkle sulmmiseion
I hieve tlie¢ honour to lsy <omsn the follwwing fcw linea
' for fevour of syrpathetic corsideratiou and £avourable
action please. '

ihat, I was enrolled &n 55D &5 Lad,/fechnie
cin@@a 160991 in the Fay Scale of Rse 132(~2040 o=z 7
per the recambenastion of Sth Fay Conmiraicn (Ceatral
6ovt, dmplgyer) the Lebe Techuicicn hes beecn facilited
uith Pay Scale of Rse 4500 o 7CC0 weeef. loladG{fhoton
copy which §s encloged) where as iy pay has bogn fixed «
the scale of Ks.4000-6000 which is sepplicadle for
: ciherg and not fur Leboratory Techdciar Trades ‘
e . RN
! - © It is thezefore, resucsted that oy poy mcy
_he fired a3 per Sth Pay Corrission rmport which is
sprlicable to iab, Techrician L.e. Kse (500 7C60
instesd of Rze 40006000 anl arecr frer 11-%5 may t:.:f:,

w s e W W, @SS
Y

b | paid to me. \
F ' Ny
i B ! This is for your kfiné peruscl end I have '
! : " vexry hcpe that you will tecke a fonral prorpt syrpathes | 1
e : " tic action please. Yo . ' 4
‘ : " lThanking You, , . p !
S o | | Yours fettheclly,
‘ L ' NS A G
' I i (bp}a ‘u&!g 3

.

( BHUP SINGH )
Fegicel Labs Techricien,
h . GC SuB Kohima,

‘ . ' l'agalando
Copy to 8 '

Anclo s 2{ewob cipies.

%,

1he Livisional Organiser,58B,
Ya anipur and Hegaland Division,
Imphel for informeticn pleasce

~ r————

- ‘
- ) :.
i

{ HYP SINGH ) ,
Kedical Lab, Techricien, )
GC 58D Kohima,
Nagsland,

-
b
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Ze Jour roe-zesentation AJJ 3wen eceivpd back from
the DIG HL.33E,5331.and under thedrlsiice *»s/ﬂo.dxca(/s-gum/
97/350896to14.8°2000 with followina remarkss

The zey:esentg tion Oa'tﬁe above 0Zficial has been
returned 2y the DifeHgrs,impral thh the £following remarks
vide thziz Office ’ero~.o.g/ 4/5/3C/55m3532/ 515700 2ite27 07 ¢200C

: a) Fay f£ixation Of the Official staffs will be
‘ initiated by thne concexned inits under the
provision of JCs{Revised say)Rules,l957 and Pay g¥7
fixed by the Unit concerned nas to be vetted from
172 sa2ction’of DATS to avoid future complications.

b) In view of zzove facts pay fixetica of the
o indiviidual may be dons as por existing Ruless

»

3. ™ Hence,your representation is returned herewith

for infonnaticn lease.

40 .Tf is furthex to intimate tnat your 5 /§¢0k is being
sent to the pa{Cs) for the adsittance oi Fay Zfiraticn on
1.1.56 under the CCs{ResotRules, 1297 . .
,/‘
gncls As above L .
' ..H'f‘ *"“'

o

“ &

. \'0.;.1&,. u..!.u,
N ey gy —— Y mem
S ls 358800 ima,l a aralia

TOs o

LabeTechszhup Siash
50, 588srohima
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NO&I/8(7)/RuPAY/GCK =97/ 50¢ o
cawénme:’a{ o Tagie / T
Ministey of Home Affalks
Office 6% the Cofnandant

Group Centre ssB Kohima

Pin No ¢ 797001(wagaland)

Pogt Box No- : 211,

Dated, the te January, 2002,

L3

OQRDER

g e a4

. = Pixation of pay under CCs(Revised pay)
Ruleg,1997 at RB.4400/= on 1/1/96 in the rewised pay scale
of Ree 4000~100«6000/~ in réspect of Lao. Tech, Bhup Singh
Raundal of thiis Group Centre ig hereby iodified and re-fixed
his pay at R64500/~ w.e.f, 1/1/96 with DN, 1, 1/9/96 under
the CCs(reviged pephimn Rules,1997 in the pay scale of

Rés 45001 25<7000/ - -

2, : Conseguent upon the re-fixation of hig

pay at R, 4500/~ w.e.fnvl71/96 with DoNelo 1/9/96 in the pay
gcale of\bc456§*125—70*q/~ time gcale incraimn:nt for the vear,
1996 to 2001 of Lab, Tech. phup Singh Kaundel are hereby
granted in the following manner in canceliation of he .
increment granted earlier We@oty 1/9/96;]/9/97,1/9/98,1/9/999
1/9/2000 and 1/9/2¢01 raleing his pay from P52 4400/~ to

Rse 4500/ ~, from w4550/~ to #: 4600/ ~, from R, 4600/« to

Rsc 4700/ -, from Be470C/ - to R50 4800/ ~, from Rss 4800/~ to -

R 4900/ = and £roum s, 4900/~ to 85000/~ 4n the pay scale '
Qf R 40001006000/~ 1gspegtively. . T

Date of Rate of Pay raised Remarke

increment increment “From U B3

- 5 - .. JUEafted T -
1/9/96 R125/« 25,4500/~ e 4625/ -

1/9/97 %0125/~ 20,4625/~ 15,4750/ -

.1/9/99 Rin125/=  ney 4875/ 865000/ -

1/9/2000 Ry 125/~ R 5600/~ 15,5125/~ Financial effect w.e.f,
26/9/2000 due tc on liave wof 14/8/2% to 25/9/2000

| M2/200. w125/~ myS128/x yS250/= _ . _ o L 0% —

.. . . This issues in exercige of tlhe financial
powdrs dalegated to the uidersigned vide sup Dte, order
NO.I9/9/2001/ssB/E~II/2778~81 dated 3/10/2001.-

- ~ o
| — //

€/
(B,c,dhunAN)
LEFUTY COM. . \ND,NT
GROUP CENTRE 5SB KOHIMA(NACALAND)

1, The Diréctor of Account g,
Cab. Seatt, Blook<IX(Bagt),
ReKa Pilfamp New D’elhi“66u '
2, 40006 ,6,Co S8B,Konima: with spare copy of order,
Arrear of pay & allowances on the revicion of pay of o
Lab. Te¢h, Bhup Singh Keundal be clalimed after admittance .-
of the pay £igation by the Dh(cs)up///”- S
3.  &/Record of the Individual, Q) Lab. Tech, Bhup Singh Raundal,

Jwgﬁﬁiﬁﬁ I

t

.- e R e i T P AT -,
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( See Rule 42 )

IN THE CENTRAL ROMINISTRATIVE ‘WRisunaL | ?;\
GUBAHATI BENCH 11:: GUWAHATI. | '

(RDER  SHEET

APPLICATION' NO, /‘]3\3 OF 200

Lt

S Kanbad
: pm [ (S‘) ()\'\Qn’x‘", Q'O‘V\/)
ABVCCATE LR AppLIcAn

vy

i /"'f.,',"“ Y ﬂ

T(8) Mg . gwhb_cjy\uh4¢iA~\’0Mr.It‘ﬁézcélYNY.$.ﬁm§/ |

o4 . . e - MJ A‘. KJ o s N
Y ADVOCKTE FLR ‘RESPUNDEN""( S)@JQ(“L%( . ' ‘[
! Noles ef the Registry dated ’ . Order ﬁf the Tribural ;
24,1,02 Hoaxﬁgﬂ¢pyﬂ.0.0houdhury, learned counsel
o or——

" for the applicant ang also Mr.A

«K. Choudhyry,
learnsd Addl, €.G.5.C,

for the réspondentg,

Nr.R.K.Cﬁouthty, learned Agdl, C.G.S.C.
has placed bﬂfo:QAUSVan ordag

dateo 16,1,2002
‘rigsued By the Group Centre,SSB;KohimaL_IgFixf%g
the pay of the applipaﬁzi;z &.4500/-
'1.1.1996 under CCS(Revised Pay) Rules,1397 i
the pay scale of R44500-125-7000/=, A copy of
ths ordar ié‘k@pt in r56
céé;‘thg

We B¢ o

orde In the citcumstaﬂn;
application hgs beome Linmfructuous,

HrQ-MaE.ChouﬂhUry,
tﬁ@'épblicant submitted

st e Y

learned counsel for k'

that the respondents be
dirscted te give efrfect of the order forthuith.

Ne order as such is necessary in view of the-
steps taken by ‘the respendents, It is obvious,

The application thie stands disposed of
@s infructuouys, |

TN

s, v s . |
Sd/VICE CHAIRMAN
Sd/MEMBER (Admn)

m,/{/z ~cV. | : J

g‘ww/‘)’o)ﬁ e Naceelsany oo Jv -

P Lok Jamdak |t/ Lads TA G Kbk Kamy
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Encl:as alove

e

o No.I/13(2)/0A=423/GCK=01/3 RS
K government of India, ,

' Ministry of Home Affairs,
office of the Commandant, .
Group Centre,SSB:Kohima,Nagaland

Dated,the 20 Méy.2002

lemorandun

gleasé refer to this Office Letter No.I/8(7)/

R~phy/ff-97[271-72 dt.16.1.200] addressec t¢ the

srigectidon cfficer(ITC HQ),office of the Director of

afit {§iVéw Delhi and copy endorsed to you regarding

forwatdiy of your Service-Book for admittance of Pay

g)ésgg;mnas bn 1.1.96 in the Pay scale of Rs.4500-127-
00/~, | ‘

2. Yur Service book has been received back from

the DA(C)without admittance of the Pay fixation for

want of &b.Sectt.order No.1/69/99-EA-1/4545 dt.10,12.2001
vide whih pay scale of. Lab:Tech.revised to the pay 8T _
Of RS.450-125-7000/~yide DA(CS)Létter: No.ITC-HB/PR/SSB-1I/
23801 ‘Gt s$3%.2002.8ut’ Ehe said: Cab.Sectt.order is not

—

readily ?ai?anle,with thig 655up Centre.

3. Bulih the mean time this Office receivedLCOpy
of -sssnu.sfignal No,U~5753=54 :dt.24.1.2002 vide Div.HQ
Endst .No./21(5)/~E/01/MD/1097~114 dt.1.2.2002 vide which

- it is insructed not. to implement the orders of Cab.Sectt.

on the reﬁéion of pay scale of Lab.Tech.till further
order asthe matter has heen taken up with M.H.A. and
decisixx1!0416 be conveyed in due course. ' o

4, Condf SSB Dte.Signal No,U/5753-54 dt.24.1.02
- received irom Div.HQ,Imphal under their Endst .No.1/21(5)=

E/Ol/MD/I@if114'dtol.2.2002 is also enclosed herewith
for your nAformation. ‘ S

'
{

i

z 5]V

: ¥ commandaht,

! GC,SSB:Kohima,Nagaland

TO ’ -
Lab.Tesh,Bhoop S8ingh
GC 554 kohima -

5

e 7
b




T | ﬁ.Q 5- . YA et

: w:amam LNSURAD 100/«
: m.z/u(?x/a-vu/gcx-ﬂ/ 01}
Governaent of ¥ ‘ %\:;

Group Centrs 888,
pin KO ¢ 19‘!(001(3&;1;:\6}

" post pox WO 3 211,

pated, the [4/h Jeraery,2002.

T
: sr lon otf fcer
Cr Co .'I‘.C. 3? ’
,a/ 2 rector of AocountSs . L g1
v ed -

mm ucuu:m;, aloak-xx(
-1100&6.

S B ?.K-yurm. pew Delhi

fsia':‘ L |
' R i.c w &ntmat.a that p y of L&b. Yech. o
100—6000/ - under

v "?"3’: . uw
423/260 1 €5k ¥

atf CA%e cuwahatd Be .
‘0‘00"106-5050 v am:.it.l.d (7 3 bhl Lab. Tec

M mnaintio

l‘csjo .
noh gaund

utmu the pay of
‘ hnn noan seEixed wotsfe 1/1/96 in €
ao-& 5-':oae/-r m- :M.- otfice OfMO. 1/:(7 Mny/acn

" ",am 16/3/200% .

1d ‘!-tb. Mh. is gent

scake ‘of
1/947—?0

© Be W&cc yaok O fthtn . |
Mwith amngﬂth pag gixation 'tatnuew. fox admi ceance please.
.w:. ) m.,ww. | Co : ‘
L ' .Yours gaithtully,
L . . . |
@zoup Contre EEB uammmgqum

9! m a
uhup Mngh npadﬂz  {+) 4 W pas

Y comndln@/
croup Corkre gsp Kohima
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Noe1/3(7)/ 2Pav/eck~97/ 4659 ¢
goveonment of India, :
' Minietcy of Homme atfaircs,
d . office of the Commandant,
Group Centre »S8BRtKohima,Nagaland

Dated,the 25'% June -, 2002

4

O RDE R ——

- As per SSB Dte.Signal No.U/5753-t4 dt.24.1,2002,
this order mq.xletv)/zway/ccx-sv/zev-vo G2 164122002
regarding fixation of Pay of Lab.Tech.Bhup Singh Kaundal
of this Group Centre at Rs.4500/= w.e.f.1.1.96 under
ccs (RPYrules ;1997 in the pay scale of 8.4500=125-~7000/~
is hereby cancelled and earlier ordsr on the fixation of
_pay as on 1.1.% in the ces (Ap).ules,1296 in the pay
scale of R8,4000~100-6000/~ will remsin effective.

DDO,GC,SSB tRohima will recover overpayment if )
any from the NGO well.in timae. ’ /s

'rhiq order issues in exarcise of the financial f
powers delegated to the undersigned vide SSB Dte,Qrder
No.19/9/2001/388B/E~11/1054-57 Gt.24.4.2002, |

1~ (B.C.BARM
, PUTY COMMANDANT,
Dist:;r.ibutign? Group Centre,SSB:Kohima(Nagaland)
1. The Dy.bitector of Accoynts,PAO,SSB(HA)
Bast Bléc??ﬁlx.ﬂe\rél*? K Puram,New Delhd~€6
2. DDO,GC,S8BtKohima \3¢ Lab.Tecl.Bhup Singh Kaundal
4., Borvice '@cord of the NGO ‘




MOST IMDT. SIG. NO. U-§753-54 DATED 24.01.02 RECEIVED FROM S5B EX |
DTE’S RE-PRODUCTED BELOW :- — , §

REF. SSB HQRS SIG NO. U- 8841 DATED 13.12.01 REG. REVISION OF PAY
SCALES OF LAB TECH. IN SSB () MIA HAS DESIRED NOT TO
IMPLEMENT THE ORDERS ISSUED BY THE CAB. SECT. TiLl FURTHER

ORDER' ) MATTER TAKEN UP WITH MIIA AND DECISION WILL, BE
CONVEYED IN DUE COURSE () ——

No. 1721(5) EAOUMD/-1097-114

(Government of India,
Ministry of Home Affairs, }
Office of the Divisional Organiser, ' o
SSN, Manipur & Nagaland Division, : Fo
Tinphal E
Dated The- 01.02.2002 ‘
:
Copy forwarded to : P "
1. The DIG SSB Kohima r
2. The M& N I’I)i\n'sinn " for information and ‘
11Q, SSB Imphal. ' Compliance. {

3. The Area Organiser

SSB Imphal v ;
)
4 The Commandant GC SSB Kohima |
" /Imphal/Mokokchung. |
j
5. The Accounts Officer Divn. HQ.
6. Dealing Assistant (Medical Scction ) Division. HO. ;
f

ARFEA ORGANISER

A7 (ADMN).
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Goveriunent of India
Cabinex Secretariat

f}ik:mcvr House (Annexe)
Shahjahan Road
 Mew Delhi.

——" )
L ' ORDER | ‘%"O’DECM\

Subject : R'ovi5liq'_\__qhiaxszeax‘.fz,szlL—z}‘)9r.:_\..i}z.'r.y_Ic_s;\!.ni.sai.;)!.\.,}!.t,t...5}.5;!'5._ K [

AL LA
I

i

Reference $SB UO No 15/SSBIA-4/97(3)-5905 daled 17.1 1.99 on
the above subject. o _ o

2. Sanciion of the President is hereby conveyed 0 the revision of
pay scale of Laboratory Technicans in sSB8 {from Rs.4,-‘000q1‘00-6.0001- (o
Rs‘.4.500-125-7,0Q0/- with effect from 1.1.1996. ’ —

3. The pxpenditure will be met out of the funds placed at the disposai
o of Director of Accc;)unts, Cabinet Sectt., New Delhi. -

.

. This;E issues with the concurrence of Ministry of Finance, "Dﬁeptt. of
Expenditure (lmfplementation Cell) vide their UO.NO.QGMIZOOH_C dated

27.11.2001. 1
|

A
{ J:lg‘(l'ish Chandor)

— Joint 'Secret;ary (Police), Ministry of Home Affairs, New Delhi.
lﬁ 2. .~ DG, S8 (MHA), R.K. Puram, New Delhi.
o o#  Director of Accounts, Cab. Sectt.
» 4 Dy. Secretary, ginance ($), Cab. Secit.
5 - S

Guarld File. .
WV

-

Mo 4GOI UAL I P M

Under Sccretary to the Govt. of Indit

T - ﬁ; "
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|; OA NO. 35512002

"IN THE MATTER OF
7

I
~ BHUP SINGH KAUNDAL vevverer. Applicant
x v/s
¥

| UNION OF INDIA & OTHERS cerveor. Respondents

b
I Written statement for and on behalf of Respondents Nos.

‘ 1,2,3,4,5,6 &7 :
|“\

'1 I, T.N. Shanoo, Divisional Organiser, Special Service Bureau,
Mampur 8 Nagaland Dmsxon, Imphal, do hereby solemnly affirm and
tam as follows :-
; 'l
i jt. That, I the Divisional Organiser, S.S.B. Manipur & Nagaland
‘ \Emsmn, Imphal and Respondemt No.4 in the above case and as such
/(4/ ‘ ,am fully acquainted with the facts and circumstances of the case. I
i |have gone through a copy of the application served on me and have
“ Iunderstood the contents thcmof Save and except whatever is
’1 spec1ﬁca]ly admitted in the Wntten statements the other contentions
' 'and statements may be deemed to have been denied. I am competent
! |"[amd ‘authorised to file this written statement on behalf of all the

'rcspondents

|

Lol L

L Contd..P/2 i
| - |
!

!




J'@

(2)

That, with mgard to the statements made in paragraph-1 of the
pphcatxon the Respondcnts beg to state that as per recruitment Rules

!

prescribed by the Cabinet Secretariat the applicant was appointed as. -
L'ab Techmcxan in S. S B. - Workshop, Bhopal of D.G.(S), Department ”
of Cabinet Secretariat, Government of India vide order
No.4/ Estt/BPL/91/2383 dated 18/09/91 of Commandant, CSD&W,

1
I

Shopal (copy of order is enclosed as Annexure-1) -

80 o D m im e st
:

|
!" The applicant’s service matters are governed under CCS Rules
W;th usual allowances from time to time and other allowances

el

' admlsmblc to the SSB personnel. As per schedule ‘A’ of CCS(R.P) Rules, .

1997 notified vide Govt.of India notification dated 30.09.97 (Extract

copy of order is enclosed as Annexure-1I) read with Cabinet Sccrctanat

on!ier No. 1/71/97 -EA-1-2139 dated 23. 05. 01, scale of pay of Lab.
Tcichmclan Bhup Singh has been revised to Rs. 4000-100-6000/- and
ﬁxpd at Rs.4400/- w.e.f 01.01.96 and admitted by the Director of
Accounts, Cabinet Secretariat (copy of pay fixation statement admitted
by%‘ the ITC Section of the Director of Accounts, Cabinet Secretariat is
cnclosed as Annexure-1II (copy of Recnutment Rules of Lab. Technician
in SSB is enclosed as Annexure-IV)..

Initially the applicant had filed a case against the revised pay

I
Scale of Rs.4000-100-6000/ - vide 0.A.No.423/01 before this Hon’ble

N A
(!}kahati Central Administrative Tribunal. While the case for

|

sub’ ss1on/ prepamation of counter reply of the O.A. was under
i
‘1

{
!:

i
t
i
l
1
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I

N‘o 1/69/99-EA-1/4545 dated 10 12.2001 (copy enclosed as Annexure-
vi).

onier No. 19/09/2001 / SSB/ E-ll/ 2778-81 dated 03/10/2001, Deputy
C%»mmandant Group Centre SSB Kohima (now 17t Bn. SSB Kohima)
mfﬁxed pay of Lab. Tech. Bhup Singh Kaundal at Rs.4500/- w.c.f.
01/01/ 1996 in the pay scale ofWrder
N(T 1/8(7)/R- Pay/ GCK~97/ 267-70 dated 16.01. 2002 (copy cf order is
enclosed as Anncxune—Vll) with direction that the D.D.O. of Group
Ce tre, SSB, Kohima should claim the arrear of pay and allowances on
“i ¢ refixation of hls pay only after the admittance of the pay fixation by

ﬁxlilaﬁon statement was sent to the ITC unit of the Director of Accounts,
Cmeet Secretariat, New Delhi for admittance of the pay fixation of
Rs'i4500/- w.e.f. 01.01.1996 in the pay scale of Rs.4500-125-7000/-
C(iliimmandant Group Centre, SSB, Kohima. The ITC unit of the Director
1of Accounts Cabinet Secmtanat New Delhi however did not admit the
pay fixation.

—

I i
i

Contd..P/4

CTprrespondcnce, , SSB Dte. vide Signal No. U/8841-42. dated.
13.12.2001 (Copy of the: signal is enclosed as Annexure-V) had
commumcated that pay scale of Lab. Technician in SSB'had been
revised fmm Rs. 4000- 100-6000/ to Rs. 4500-125-7000/ - wef
Oil /01/1996 by the- Cabmet Secretariat vide their office order .

In exercise of the financial powers delegated, vide SSB Dte. office -

th‘e ITC Section of Director of Accounts, Cabinet Secmtanat New Delhi .

yléo is competent authority for admittance of the pay ﬁxatlon under- .
CGS (R.P.) Rules, 1997 and service book of the applicant along with pay

vi je letter No.1/8(7)/R-Pay/GCK-97/271 dated 16.01.2002 of

v



4)

|
l; As the apphcant had' already: agitated: the issue-of his pay-fixation -
ibefore the Hon’ble Court a copy of pay fixation order. dated 16.01.02 -

l!t!;vas also sent to the Addl C.G.S.C. Guwahati alongwith a copy of SSB

Pte signal No.U/8841-42 dated 13.12.2001 for his information and

leleccssary action vide letter No.1/17(2)/ OA-423/ GCK-01/368-71 dated
\
118 101.02 of Commandant ; Group Centre, SSB Kohuna (copy of letter is

*nclosed as Annexum-_VlH)

/
at w.e.f. 15/01/01 SSB organisation has been brought under

. St
;. administrative control of Ministry of Home Aﬂ'an's and accordingly
;I administrative decision were required to be rauﬁed/ processed
m%msh by the MHA There are many other Central Para Military Forces .
oﬂ Government of ]nd;a under the administrative control of Ministry of

w’ble Tyibunal is enc]osed as Annexure-IX). It is pertinent to mention

H%)mc Affairs where generic posts in the Laboratories exist in different
scl:‘alc of pay. Upgradation of scale of pay of a single post in one CPMF
v116zE SSB in isolation will have implications on others. To have a holistic
view in the matter and to bring about possible uniformity in the scales
ftl; pay and mode Qf recruitment to these posts the related issues are
under active consideration of the Government. Decision of the scale of :
pay of these post and other laboratory posts in the CPMF's is awaited. ,.

if
So;on after a decision in the matter is taken the due scale of pay of the

post will be - sanctioned. The scale of pay of the

l‘ Contd. P[5




| (5)

i
terms of the schedule ‘A’ of part-I of revised pay ‘Rules, . 1997,

I .

2 = =

, In the light of above changed circumstances it has become

u[nperaﬁvc to maintain status quo till an appropriate decision in the

matter is taken. Hon’ble ’Pribunal may kindly appreciate the measures
o the

{3

3|

Government in the ex:gencms of the circumstances..

No comments with regard to the para 2 and 3.
FACTS OF THE CASE :
I\
4.!i

That the Respondents have no comments to the statements made

.. m!{ paragmp{ls .2'(i) andz(n) of the application.

That with regard to the statements made in paragraphs 2(111) and

2(11') of the applicauon thc respondents beg to state that SSB

Organmanon was mmally under the Administrative Control of Cabinet
|

-lSe(imtanat But consequent upon transfer of SSB from Cab. Secretariat

to Ministry of Home Affairs, all administrative decisions taken by the

/Q)(/"a"
|

the

] Secretariat were required to be considered afresh by MHA being -
ﬁ Administrative Mm;stry on the analogy of brining parity between

Yaqous posts in the various organizations of the CPO’s.

J
W That with regard to the statements made in paragraph 2(v) of the:

iilcatn.on the Respondents beg to state that the applicant’s pay

ﬁxahon

e at Rs.4400/-w.e.f 01/01/96 in the pay scale of Rs. 4000-100-
OO/ - has

i e a2 =

Contd...P/6

post held by the applicant has however already been duly revised in -

.. Y

A



]

3 & i ()\)\
|
!

cen fixed &. admitted: by the ITC unit of the.Director. of Accounts;; .
Ce‘ibinet Secretariat as per the existing pay scale authorised to-the post

of ; _ab. Technicians in SSB. However as the matter Iegaxdmg revision- of .
pa?y scales for the post of Lab. Tech. is still under consideration of the .
Fovemment further actlon will be initiated only on receipt of orders of -

the competent authonty

|

7. {‘ That with. rcgand‘ tothe statements made in paragraph 2{vi) and 2
,(vu) of the apphcatmn the Respondents reiterate the statements made
in paragraph 2 of the written statement.

|

of e apphcatlon the Respondents beg to state that the case of revision

That with mgand to the statements made in paragraph 2(viii)& (ix)

Ti)f | ay scale of Lab Tech. in SSB is still under consideration of the

Govlvemment and a final decision is awaited in the matter.

i

That with. mgald to-the statements made in paragraph 2(x) of the

. :L[\ppglcamn the Respondents beg to state that the matter has been
| tjakén up Wlth Home- -Ministry and re-fixation of pay of the applicant will .
be Men up on receipt of the 'décision from the Government , since SSB:--

stands transferred - from Department of Cabinet Secretariat - to the

Mm’lsuy of Home Aﬂ'an's vide order No.1/2/2001/EA-1/133 dated

15. 01 2001.

.| That with regard to the statements made in paragraph -5(i), S(ii) -
[[S(iid) of the application the Respondents beg to state that till such

Contd...P[7
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J : | @
h I\

time the approval of the Government is received. the scale of Rs. 4500-
1??-7000/ - cannot be authorised to the Lab. Technicians of SSB. -

i

i
1 'l“ That with regaxd to the statements made in paragraph 5(iv) of the

|

apphcataon the Respondents beg to state in view of the reorganisation .

!

the question of arrear 'will be. decided soon after a holistic decision is

!taken on the scalc of pay of these categories of posts in all CPMFs

|

12 { That with regard to the averments made in para-5(v to x) of the .
apphcatlon it is submitted that w.e.f. 15/01/2001 SSB Organisation
has been brought under the administrative control of Ministry of Home
Aﬂ‘ans and accordingly all administrative decision were required to be

H

faﬁﬁed afresh by the MHA with a view to bring parity between various

CP@S Workmg under their contml Accordingly the Cabinet Secretariat
cun'd‘ér dated 10.12. 2001 (Annexure -M to the OA) was kept in abeyance: -
tuﬂl further order for _implementation. It is as a result of this
zlaldmmstmnve changc over the organisation from Cabmet Secretariat to-

|
I\ldlmstxy of Home Affairs; wlnch has delayed decision on the revision of

/éV{/play /scales in thc rank of’ Lab Technicians. Even as on today the matter -
- N

is s{tﬂl under active consideration of thc Government and would be

rl

solved in due course, ‘whereafter further administrative action would
b\]’e ;gnhated by the respondents in compliance to the orders of the
G“}ovif:mment.
b

N

!

13 ‘f That the respondents have no comments to the statement made
!
in paragxaph 7 of the application.

\
"* . | Contd...P/8".
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j?

That with regard to the statements ‘masde in paragraphs- 8-the - -

Lrewsmn of pay scale.of Lab. Tech. is under. consideration: with ..
GoTcmment and. decision is awaited and therefore fixation. of pay of the
applicant and due payment will be taken up only on receipt of formal

\{l ndcrs from MHA in t]:us negaxd

i ul
!

|
15.] That the apphcant 1s not entitled to any relief sought for in the

apphcatlon and the same is liable to be dismissed Wlﬂl costs..

| VERIFICATION:
pon
n
! r‘] I, T.N. 8hanoo, Divisional Organiser, Special Service Bureau,

iampur &. Nagaland- Division, Imphal , being authorised to hereby

rnfgrl and declare that the statements made in this written statzments

are true to my knowledgc, information and belief and I have not
supstsed any material fact.

[
Bl

|
| :1|And I sign this verification on this ..........c....... .../ th day of

,—

w‘ M , 2003.

| oeron

\_ ] ' 1?2?04;?
-
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Pu ¢ SATAL NAGAR SHADBEADA ROMD

| BHCPAL (vp) _
. DATED THE mm SEPY 1991

Lkowm(a/

s
. ATDpa0E)
S COMMMLANT
| CSDEW BHOPAL

QEAJ 558 m.e. Bam: Black

$B

-~
/az/

-~ Ia mrauanae of S58 ;ﬁt.e. HMerio ﬁm.&/&ﬁzﬁ/m/@ﬂ(s}
2066 dated 21-8-1991. Shri Bhup Singh/Kendel is hereby
 appointed as Laboratocy Technician in the Pay :
of 18, 1320-30~1560-EB~40=2040/ wee.
. - e, hic date of joining in this office. He is entitleéd
to get allovance as admissible to cam;m& G%.smpiayeea

- from t.ime €0 time. |
He ‘”vn b‘!! cn. pwbatim :Ec:r a parﬁ,gd @f th me -

Scale ,
£3.16-9=1991{EN)

--*'i‘he nimcwx of Aeaaun&. cab.metm &.K.mmm

» m Pelhia. |

Aspistant ﬁireqtez
R KePuram, New Delhi wer.t his mmo %:c. /s
90(5) /2566 dated 21-8-19591. , RS

\ ﬁ?hri. B!'sup siangh Koundal. g

. %rs@nal File.
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WaT. Bl m.u«-wu-u “dated x?m.o}x.
the 08B mmu m-pmdumd below

BAY “'c:mm m zmm.'x‘m“u. rn G40 nm PLEN REVISED m\mﬂ
n&.mon-mo-sooo 70 RB.4500-125-T7000 w.w.r. 1.1.96 VIDE
CABINET ORCYT. ORDER KO 1/&9/99-5:2\.:&-4503 P. 10,12.01
() rmn‘m‘hm ORDER FroM  THES WOk, X8 UNDER mwa ()

ISERY . 'UUWA
?/////m, " ms.t/nm-»muo;/ PRERL - B
et o . COVERNMAENY OF THOLNY
. | MINTSTRY OF MOME AFFARIS
OFVICE OF THE DIVISIONAL, ORGANIGHR,
%ml\v | . 'BOB WANIPUR & NAGNLAND DIVISION,
3 IHMPHIAL
e 74 /'f‘/nmr £a:v{tﬁ‘dﬁtd tos DATED THE X g 0/
S \ )ll)h‘ ' The 1EG 558 Kohina. | = For information
' By 240" ‘m'&mm‘m) DAV HO, 1; and nreoegsary: &c xon.
o 3. The Area ommnimr.ﬂsa.xmphm. 'ﬁ
' 4. THe C‘Mmandanm.m.ﬂm.mehM/ ¥
- Kohima/Mokokehunge
W %, The Accounts officdyr DAvR.¥De |

j'-.; [m C 6. Dgabiw ﬁﬂa&mhandﬁadm:ﬁ 8«0&1& §
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A <
’emmandant .
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o | 7 Reference SS_B UONo.15188&5//\4/%)7(3)&3905 daled 17.11.90 00 3

L {he-above subject. | | !

, o | A ;

R Sanction of the President is hereby conveyed o the revision of E
LU pay scale of |aboratory . Technicans i SSB from RSA,OOU-1()0«6,000/- to
L = Ral4,500-125-7.000/- with effact from 1.1.1090. '
3;,,1; ;‘ . i The expené&l‘um will be met out of the funds placed at the disposn

'! 3' $1  of Director of Accounts, ;;'_[;:hhinot Seclt,, New Delhi.

g 4, This issuesiwilh the concutrience of Ministry of Finance, Deptt. of
Expendituie (\mplemenmtion Celll vide (heil lJO.i*~lo,9(3/4/2001»lC datr:d
27.11.2001. | .

AN
( | ( Jaggehish Ghandor )
=, Under Secretary 10 tie Govt. of il

r--p. Joint Secretary (Police). Ministry of Home Affairs, New Delhi.

i 2. .- DG, SSB (MHA), R.K. Puai, Now Delhi. - p
IRTY. A {  Director of Accouts, Cab. Sectl. C.7T ¢
Helv o A, Dy. Secrataty, Finance (S). Cab. Seclt. o _

e
ey

5 Guard File, & :
| . , o
b il D;’ Cormmartiddiit
{7th Bo. S,gB., Kehima
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o Guvernmaent of India
Cabina Sceretariat | E

thiluner Housy (Annuoret)
Shalijalvan Rouadd
Mow Delhi,

4

3
- Subject }f_gq_\{jj.glp_l_\ugj;jg:w nealo ol :th«.u'ntbry__'!m:lm'u;i:m ML

) | ganction of

Raference $SB UO No.15/SSIIA-4197(3)-5905 dated 17.11.80 o
the above subject. s
arcby conveyed 1o the revision of

the President is h
sg {rom RSA,()O()~1U()-(5.0001- (o}

ratory Technicans in S

.ay scate of Labo
/- with effect from 1.1.1990.

R314.500-125e7 000
et out of-the funds placed at the ‘dispc)z:.m

‘ The expenditure willbe m
of Director of Accounts, Cabinat Sacit,, New Delhi.
4, This issues with the. (;m“\cunbmce of Ministry of Finante, Deptt. of
Expenditute (lmQ:I'cﬁ_nne‘(’%}ptinn Cel)y vida theil ' lJQ.No.Q(}MIZU()1-\C dated

27.1112001. - G
- L. Iﬁ
4o | '
S | NN
: ( Jagish Chantor)

Under Secretary to the Govt. of hcdiat

A

Ly (Police), Ministy of Home ATalls, New Delhi

. {,
— 1. Joint Secrels
2, .- DG, SSB (MHA), LK, Puam, Now Delhi, . K
nad o ¢ Director of Accounts, Cab. Sectt. .7 <.
" A, - Dy. sacretary, Finance (S), Cab. Seclt. - —_—
5. Guard’iFile, &
:' BN ] * N ‘p ‘\\(
o o Dy. Commandant ' ,
.; {7th Ba. SSf,., Kohima o
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NO.1/8(7)/R=PAY/GCK=9T/ 2.( 7 —~*1,
- Govexnment. of. India -
Miniptry of Home Affairs
Of£ice of the Commamdiant
Group -Centre 858 Kohima
pin {0 3 797001 (Nagaland)
“Post HOX NO 3 211,

Dated, the ¢  January,2002, . .. F6

| 3 - 3 \‘ l'ie

v QBRER - e 3 T

. ‘ . - “. . . “w % . - ";'. ."r?.é

: . Fixation of pay under CCS(Ruvised pay) ‘

" wulag,1997 at ks, 4400/« on 1/1/96 in the rewised pay scale

4
i

“% of w.4000—100+6000/- in respect of Lab. Tech, Bhup Singh
i

il Kaundal of thiis Group Centra is hereby modifiad andd re~£4ixed

Wl e pay ot Re4500/« wee.te 1/1{96 with DN, I, 1/9/96 under

tha CCH(iRavised veykimm Hules,l997 in the Pay scale of

il : i G ‘f"é‘ .’x;![ﬁ
i 2, @M¥ %@h Cﬁ“ae uent upon the¢ re-fixation of his
L pay at Re, 4500/~ wWiB.£4 1/1/96 with DenNsXs 1/9/96 in the pay

| scale of f8e 4500~125=7000/~ tima gpcale increment for the year,

11996 to 2001 of Lab. Tech. Bhup Singh Keundal are hereby

'grantad in the following manner in cancel lation of the

- increment yranted earlier we.a.f. 1/9/96,1/9/97,1/9/98,1/9/99,
11/9/2000 and 1/9/2001 raising his pay fxom s, 4400/« to

i Hay 4500/ =, £xom M. 4500/~ to Roe 4600/ =, f£rom I3,4600/ = to
1144700/ ~¢ fxoin k. 4700/~ tO koo 4800/ =, from i, 4800/ = to

i

' k8o 4900/ = and from #,4900/~ to 18,5000/~ in the pay scale

| Qf Ry 4000 =100-6000/~ L2 aRGEAVALYee o o m o o - - -
Data of Rata Of | Pay raised ‘ remarks
4| Ancremant incremént j¥rom Q

111/9/96 . ©.128/m 54500/~ Re4625/=
G 178/91 1 ki128/=  W.4625/- B 4T50/~

%

T11179/98 ¢ 4,125/  1.4750/= ,4875/~
e 1/9/99 4125/ M, 4875/=~ #1,5000/~ ‘
‘b1 17972000 s 125/ =  #8.5000/= #5,51298/~ Financial effeqt w.0.f,

7 26/9/2000 due to on leave waef 14/8/2x to 2%/9/2000
1/9/200\ . _#p )25 = _Ma5328/z RaB250/2 v m i e e e -
. This 'igsues in oxercise of the f£inancial
powecs delagated to the undersigned vida 858 Dte, Ooxder

U Nol.19/3/2001/538/E-1X/2778-81 dated 3/10/2001,
Lo i K T

e SR T | DEPUTY commuum(rr )
1o A GROUP CENTRE 8958 KOHIMA(NAGALAND
d DI&TR IHULION 8 1. ML

1, The Directox of Accounts, 02 ¢ malﬂﬂ’zw?”'

Cab. Seott. BLOGK=IX(East), . i
e ReKo Puram, Neow Pelhi-68, o h
2y D,D.OGQG.ngﬁﬂ%%gohimal with spare copy of orger. . ;

B A¥roar 0f pay & ‘Bllowances on the xmviaion-ofﬁpny of i
Lab. Tdch. Bhup Bingh Keundal be claimed aftor: adnittance M
of the pay fixstion by the DA(CSK). i |
s/record of tha individual, Q)‘bab. Tech., Bhup singh Kaundals |

o by commendsdt g
5 ~{7th Bn. SSB., Kehime i
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" 17th Ba. SSB.; Kohims

Auwedong- T Lk
I0 AuvEYRE-VIT gy
/ W ST
'y (25 SEOLSTERED pogp ! “o
»M?Eﬁfﬂ["& 4 ZRBED £oeT . TR~

. NoW.1/17¢ 2)/OA~423/GCK~01/-:'3'4%-“. ey

Cel 14 p@OMDLBNENE Of Tndda ' .
Col e @fﬁmmgﬁggnistry of Homae Aféairs. gh?h'

- Offica of tha commandnnt.

Group Cantre.sasuxohimu.qunlnnd

Dated,the g Jan, 2002
TOs r' ' N )

“8hrd anup Kunar Chawdhurg,
‘Addl,Cantra) Gove,granding Counnel
.cmntral,ndminiaerativu Tribunal,
Guwahati pengh

Ouwahati-781009

'aubjactzOQA.No.423o£ 2001 vitled ghri Bhup gingh.Kaundal

Va,U,0.3, & Others,
Birovl

R : v /98

) _Plaasa refer to ghi, Office Letter No.X/17(2)/0OA -
423/&0Ku0}[13009-11 dte3,1,2002 on the subjeat eited above
20 It%ia intimatéd,that pﬁy‘of shrilahup 8ingh

\¥

Raundal ,LaBiTech.of thi, Group Centre has been reviged

to Rw.4500 :25-7000/~ and rofixed At R8,4500/~ Weeof,
1.1,96 'undd¥ the CCS(R.P. )Ruleg,1997 vide this Office
Qrdﬂx'NOoI/é(7)/R-9AY/OCK*97/267—10 dt.16.1.2002(9hoeocopy
of the Orded 1g oncloged herewith duly attastud) ang the
Bervice book of the auid.nab.rwch.hmu 8ls0 bean gent

to mjr@ctowrpf Accoung;.Cnb.aactt.Ennt nléek-@x.navnl-?

uoK.Puram.Nﬁm Delhi~66 along with the pay fixation S

statement fGr the admittance of the Poy fixation vide

thims os:ucq-igzt./noo‘r/a(‘7)/R-mw/<3ct<-w-97/271-72 dte16,1,2002
(photOCOpy:§£ tha lettar 1a aenclosed herewith duly
atteatad)9o@wmcvcbamrymaetwonr&we»wwnthtsota'o

. : . Eg .
3o 'fxt.ﬁa.fuxthar.intimutad that a copy of 88B Dte,
Bignul NooU/ﬁ8841“‘2 dt01301202001 is al so QnClosad
herewith Quly attested As desired vide your lettax
dts8.1,2002, :

'm‘

4, As re%arde advance ot,Ra.QOOQ/—being legal fee

it is requested that the bil1l may kindly be sant to thig
Office in the prescribed format when thn came 4g finally

' - - ~ ; . Crae P50
. e i fow gour aefvmaken wfoeken 4o an g
T TR e T
B ¥Yours falthfully,
¥ Commar Aant,
Copy to: qc.m:mxomma.uagjjbgm

1. The Aestt.Diractor(ER~1),  V( ﬂ”muﬂ
- 040.the Direntor aonoral.sagrlh‘ 6;«
¥ant Block«V,R,.K,Puram Now Velhi
-£or fnformqéién'und.néceanarylﬁ-truction
to thies Offtve for suidance plq’;g,
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~ ADVLCATE Fn APPLICANT( o)

AV [ WELSPOMENT (g ) O e

‘
“

i o

!

GUWAHATI

RUMIN I ‘B"ITM TTVE "TRIBUNAL

BENCH 1313 GU(MHATI.
OER  SHEET 35' | o

ADPLICATILN R L YT 200(
V(édeDOQD
WMQ»'\- Y omn)

‘N,\_‘g: MD LL\WLL/"\«\ Mo D%b}f"\ \Wr& a-@)«

Moy b 2 ,ﬂf-9~7 't

: (qcm ﬂulm /42) : \37 CV W
CENHIAL

ékﬂ/m/£?X1hQEL"x

learnsg Addl, C.5.5.C.,

-

Ucder +f the Tribural

Hoard.ﬂmp,Jﬂ Ue Choudhury, learnnd Counsel
- fur the applicant ano also Mr,A

oK Choudhury,

for the ro»pondnnta.
Mr.h.Ke Chuuuhdry, learned Addl, C,G
hua phaced before u

.5,.C.

% an order dateq 16.1.2002
iuaumd by tha Group Centre SSB‘Kohima,

. tha pay of the applicant at fs, 4500/= w,

raPiang
ﬂnr.

14141996 under CC3(Ravined Pay) Rulea,1897 4n

.tha pay scale of R, 4500~125-7000/ -
;tha order is kept in racord,
_the

JCLLR

sdicmctnd

. A Copy of
In the ¢l roumat an-

ﬁpplicmtian has become {nfructuous.
Mrs.M.0, Choudhury,

thm applicant submitted th;

at the reapondentns be?

to give effaect o the ordep. forthuith.

'‘No order as such ia necaeassary Ln viay of thn

_atopa taken by the reﬁpondents.
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S/ VIGE CiiaLRMAN
Git/ MEMISER  (sicimn )

%;WJJ :; f:

v Comma"d

{7th Bo. SSB. Kah'ma | '

i,

It {a obvioua.
The applitation thus 9tanda diaposed of
,as infruotuouq. :

learHOd counsel for tbu

i
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